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CENTRAL ADMINISTRATIVE TRIJUNAL 
CUTTPCK 3ENCH: CUTTK 

ORIGINAL_APPLICATIONNO. 370 OF 2001 
Cutnijthe 	c1l ay of 	2004 

3.C.Das 	 ... 	 Applicant(s) 

- VERSUS - 

Union of India & Ore. 	 Respondent(s) 

FOR INSTRUCTIONS 

1. 	whether it be referred to reporters or not 7 

2, 	Whether it be circulated to all the enches of 
the Central Administrative Tribunal or not ? 

i"13ER( ICIAL) 	 VICEHAIRMAN 
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CENTRAL MINISTRATIvE TRIBUNAL 
CUTT?CK BENcJr:cuTTcK 

ORIGINAL APPLICATION NO. 370 OF 2001 
C uttac k this the 	yTh f 	2004 

CORAM; 

THE HON'BLE S HRI B N. S ON, VICE HAIPr1 AN 

TIE HON'3LE SHRI 11 .R .MOI-IANTY, MEN BE R( JUD ICIAL) 
a.. 

Bishnu Charan Das, aged about 37 years, 
Son of Gopinath Das, Viii - Govindpur, PS-Taflgi 
Distuttack - at present ifficiating as EDDA,4IC 
At:Govindpur Sidhagiri Branch Office, Chattia S.O. 
C uttac k 

Applicant 

By the Advocates 	 Nr.Subhendu Kr.Das 

- VERSUS - 

Union of India represented by the Director General 
(Posts), flak 3hawan, New Deihi-110QO1 

Chief Post Master General, Orissa Circle, 
Bhub anes7ar, Dj t-Khurda 

Superintendent of Post Offices, Cuttack 
South Division, Dist-Cuttack 

00* 	 Respondents 

* 	 By the Advoates 	 1I.A.K.3ose, S.S.C. 

ORDER 

MR.3.N. SON, VICEHAIMAN : Heard the learned counsel 

for the parties. Shorn of unnecessary details, it would 

suffice to note that the applicant herein has been workirg 

as E.D.D.A., G.Sidhagiri Branch Office and that he, in 

anticipation of a vacancy in the post of EDBPN of the sakl 

Post Office that was likely to occur on 24.9.2001 due to 

superannuation of the regi1ar incurnbenthad made a 

representation vicle Annexure-3 dated 31.5.2001 for being 

considered for absorption against the said post of EDBPM 

and it is his grievance that the Respondentsepartrnent, 

instead of taking any action on his representation, 



vide notification dated 24.7.2001 (nncxure-2) have 

invited applications from the open market in order to 

fill up the id vacant post, an this is how the 

applicant, in this original Application under Section 19 

of the Administrative Tribunals Act, 1985, has approached 

this Tribunal witi'fprayer to direct the Respondents-

Department to consider his applic ation/ropresentat ion 

for his appoihtent/absorption in the post of ED3PM, 

G.Shidhagiri 3.0. by quashing the notification under 

Anncurc-2. 

The Respondents have filed their counter opposing 

thc prayer of the applicant. 

The issue with regard to rightof the applicant 

for being appointod to the post of ZDDPM straightaway has 

bean answered by this 3onch in very many cases inrrecent 

pest, the latest being Original Application N0a530/2001 

(Ras1üiba Satapathy vs. Union of India & Ors.), wherein 

this 3cnoh,thi1e upholding the notification inviting 

applications from the open market, has directed the 

Respondents-Deparient to consider the case of Res.No.3 

(as the applicant herein) along with the candidates vio 

had applied for the post through open notification and 

to select the best one strictly in accordance with the 

rules. In this view of the matter, we see no reason to 

take a dirérgcnt vie; in this case and accordingly, we 

direct the Respondcntsepartrnent to consider the Case 

of the applicant along with others for the post in question 
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and select the best candidate amongst them strictly 

in accordance with rules. 

For the reasons aforesaid, we are not Inclined 
4 

to accede to the prayer of the applicant which is accordingly 

rejccte. No costs. 

(,i-aIANY) 	 ( 	N. S i 
BER ( 3tJD 401 AL) 	 - HAl PM AN 

3JY 


